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MINISTRY OF LAWAND ] USTICE )
{Legistative Department)

New Delhi, the 14th May, 2015/ Vaisakha 24, 1937 (Saka)
The foltowing Act of Parliament received the: assent of the President on the
14th May, 2015, and is hereby published for general information:—

| THE FINANCE ACT, 2015
No. 20 oF 2015

{l4th May,2015. ]
“AnActto give effect to the financial proposals of the Central Government for
: the financial year 2015-2016."

Be itenacted by Parliament in the Sl?cty-sncth Year of the Republic of India as follows:—

CHAPTER 1
PRELIMINARY
1. (I) This Act ma}r be called the Fmance Ac1 2015. “Short fitle and

cammencemenl,
.(2) Save as otherwise provided in this Act, sections 2 to 81 shail be deemed to have
come into force on the ist day of Apiil, 2015.

CHAPTERI .
RaTES on\cowe—mx )

~

(1) Subject to the prO\ isions of sub-sections (’) ind (3), for the assessment year ncome-ias.
‘commencing-on the st day of April. 2015, income-tax shall be charged at the rates specified
'in Par1 1 of the First Schedule and such tax shall be increased by a surcharge, for purposes of
the Union, calculated in each case in the manner provided therein.
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the cast may e, where such banking conpany or the co-upEInlve ety

or the public company has adopted core banking solutions:*;

h) it clanse (), dor e words “paid by n co-operative wvnrly (6 a meniher
thereof or™, the words and bruckets “puid by a co-operilive soviely tother than o
co-opelanve bank) 10 0 member thereof or to sueh income eredited or poiil by
co-operative’ socieny” shall he substinned:

(c) after clause (). the following Explanation’ shall be inserted, nue |yt

“Explanation.—For the purposes of this clause, "co- ~opermiive bank™ shal)
nave the sanie meaning as assigned 10 it in Part V of the Banking Regulution

Act, 1949;"; .

(d) for clause (ix}, the following clauses shall be substituted, namely:—

“(éx) to such income credited by way of interest on the compensation
amount awarded by the.Motor Accidents Claims Tribunal;

(ixa) to such income paid by way of interest on the compensation amount
. awarded by the Motor Accidents Claims Tribunal where the amount of such

income or, as the case may be, the aggregate of the amounts of such income paid’

during the financial vear does not exceed fifty thousand rupees:™;

(e} in Explanation | beiow clause (xi), for the .word “excluding™, the word .

“including” shall be substituted.

44. -In section 194C of the Income-tax Act;in sub—sectlon (6), with effect from the Ist
day of June, 2015, for the words “on furnishing of”*, the words “where such coritractor owns
ten or less goods carriages at any time during the previous year and furnishes a declaration
to that effect along with™ shall be substituted. :

"45. In section 194-1 of the Income-tax Act, with effect from the 1st day of June. 2015,
after the second proviso, the followmg proviso shall be inserted, namely:—

“Provided also that no deduction shall be made under this section where the .

" income by way of rent is credited or paid to a business trust, being a real estate
investment trust, in respect of any real estate asset, referred to in clause (23FCA) of
section 10, owned directly by such busmess trust.”

46. In section 194LBA of the lncome tax Act, with effect from the Ist day of June,
2015 —

(a) in sub-section (/), after the words, brackets, f“ igures and letters “in clause
(23FC)", the words, brickets. fi 1gures and letters “or clause (23FCAY" shall be inserted:

(b) in sub-section (2}, for the words “'being a-non-resident, not bemgacompany
the words and brackets “being a non- resident (not being a company)” shall he
" substituted:

{c) aﬁer sub-section (2), the following sub-section shall be inserted, namely:—

(3) Where any distributed income “referred 1o in section ‘l ISUA, being of
the nature referred to.in clause (23FCA) of section 10, is payab}e by a business
trust 10 its unit holder, being a non-resident (not being a company), or a foreign
company, the person responsible for making the payment shall at the time of
credit of such payment 1o the account of the payee or at the tlme of payment
thereof in cash or by the issue of a cheque or draft or by any other mode,

" . whichever'is earlier, deduct i incorne-tax lhereon at rhe rates in force.”

7. After section 19411 2 of the Income tax Act, lhe fo]lowmo séction shall be inserted

1

wnh effect from the Ist day of June. 2015, namely : [

_ "194LBB. Where any income, other than that proportion of i mcome which is of
the same nature as income referred 1o in clause (2. 3FBB) of section 10 is payable to a
unit_holder in respect of units of an investment fund specified in c’lause {a) of the

m-_da-n

HY of 1949,



